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Title: Further discussion on resolution regarding steps to ensure availability of drinking water in the country moved by Shri
Satpal Maharaj on 10th July, 2009. (Resolution Withdrawn).

MR. CHAIRMAN : Now, the House will take up further discussion on the Resolution moved by Shri Satpal Maharaj on the 10th July,
2009. Now, I call Shri K.C. Singh *Baba'.

SHRI K.C. SINGH 'BABA' (NAINITAL-UDHAMSINGH NAGAR): Mr. Chairman, Sir I am grateful to you for having given me this
opportunity to participate in the debate.

I am very grateful to Shri Satpal Majaraj for bringing in such an important topic in the Private Members' Resolution. I would
like to say that Uttarakhand plays a very important role as far as water resources in India are concerned. In Uttarakhand,
we must save our glaciers, lakes, rivers, and streams for the sake of the country. Uttarakhand is the catchment area of the
Indo-Gangetic plain where more than one-third of the Indian population is residing. If there is an ecological disturbance in
Uttarakhand, its impact cascades down right up to Bangladesh. Moreover, it is the cradle of the Indo-Gangetic civilization.
It is the only surviving ancient civilization and rest have vanished from the face of the earth owing to heavy deforestation.
This civilization is surviving owing to the vibrant forests which are still there.
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But owing to the forest fires, they are gradually vanishing. Forest fires are the main cause, but still forest fires have not been
treated as national disasters owing to which other Departments like the Revenue Department, Police Department, etc. do not
support the Forest Department for extinguishing these forest fires.

These forest fires cause i) drying up of natural springs and ii) reduce the water percolation capacity of the sail. If there are
no forests in Uttarakhand, the Indo-Gangetic plain will definitely become a desert. The forests of Uttarakhand provide
vegetal cover to the perennial flow of rivers and this is why they are known as the Water Towers of North India. This is a
very important subject and we have to be careful in maintaining the ecology of Uttarakhand for the sake of the country.

I would like to put a few points of mine in the treatment and purification of water also. Isotopes are one or two forms of a
chemical element. They have the same numbers of protons but different numbers of neutrons in their atoms. Ozone is an
isotope of oxygen. In the Isotope Technology, Ozonization is being done for treatment and purification of water. Hitherto,
chlorination process is done for purification in which bleaching power is used. Ozonization is good, but the issue is whether
the same policy can be adopted for all townships. It is possible that this technology can be adopted for Dehradun, Nainital
and Kashipur. In Kashipur, the water bodies are absolutely polluted owing to industrialization as reported by the Irrigation
Department.

Sir, as I was saying, if there are no forests in Uttarakhand, then it is going to be a very serious matter for India because
one-third of the population that stays in the Indo-Gangetic plain. It will become very risky if it becomes a desert.

I would like to say that in water management, there is too much multiplicity of functions for Jal Nigam and Jal Sansthan.

There is one more thing regarding Isotope Technology. In India, we have only ozonisation which may not be suitable for
every township but in the developed countries, they have other technologies like silver ozonisation and reverse osmosis
(RO).

The fire is a very big problem in Uttarakhand as far as soil is concerned. The Cheedtrees at the lower level are all right.
They are fine. But, at the higher level, for which we have got to have the catchments, we have got to have these plants.
Broad leafed, plants which are a must because they retain water. They retain water in the natural catchments known as
Naulas in the Kumauni language. So, again, I would like to repeat that we have got to be very careful. Uttarakhand has to
be considered as a major asset for the country as far as water is concerned.

Finally, I would request the Government to form a Committee and keep the people from Uttarakhand in the Committee,
who know the area like the palm of the hands, people like Dr. A.P. Joshi, Dr. Ajay Rawat, Dr. Valdia and Shri Anup Shah.
These people from Uttarakhand should be considered and they should be put into the Committee for the sake and benefit of
India.

With these words, I conclude.
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MR. CHAIRMAN : Do not worry. We will give time. Please sit down.
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SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Mr. Chairman, Sir, I would like to start my speech by thanking you for giving

me this opportunity to speak on the Resolution moved by Shri Satpal Maharaj regarding steps to ensure availability of
drinking water in the country. I would like to sincerely congratulate Shri Satpal Maharaj for having taken the initiative to
move this Resolution in this House and given us an opportunity to discuss such an important issue.

Firstly, there is the Accelerated Urban Water Supply Programme (AUWSP), which is prepared and implemented for the
towns having a population less than 20,000 as per the 1991 Census under the Centrally-sponsored sharing-basis
programme. As is known to all, the objectives of the Accelerated Urban Water Supply Programme is to provide safe and
adequate water supply facilities to the entire population of the towns having population less than 20,000 as per 1991
Census in the country within a fixed time frame, to improve the environment and the quality of life, for creating better
socio-economic condition and to achieve more productivity to sustain the economy of the country. Further, the features of
this programme are to see that overall emphasis is being given to create a better incentive environment in the sector.
There is a need to emphasize on rationalization of tariffs, separation of budget of water supply and sanitation from the
municipal budget. We should see that subsidy is being extended for well identified target groups, water conservation,
operation and maintenance and distribution being given priority over new capital works and emphasis on leak detection and
preventive maintenance, rehabilitation of existing system among other things. The principal aim of the programme was to
improve the quality of life of the poor, especially the most vulnerable sections of the population such as women, children
and other deprived sections who do not have access to safe water.

I would like to draw the attention of the Union Government that there is a serious drinking water problem in a part of my
parliamentary constituency. Kuttanadu Taluk is a backwater area and around two lakh people reside in Kuttanadu area and
almost all the places in Kuttanadu are surrounded by water. But the irony over there is that pure drinking water is not



available for the people of Kuttanadu. The authorities of the local body are trying to provide drinking water to them through
tanker lorries coming from distant places. However, I would like to mention that the drinking water that is provided is not
pure or potable. Hence, the people of Kuttanadu are facing a lot of health hazards and several other major diseases
connected with it as there is non-availability of pure drinking water. Actually, the life of the people of this area is in a very
pitiable condition. Therefore, I would request the hon. Minister and the Union Government to take immediate steps to
launch a pure drinking water project for the people of Kuttanadu Taluk, which will go a long way in improving their overall
health.

Sir, I would like to sum up my speech by requesting all the hon. Members in this august House not to have a narrow outlook
on this issue. We should also think of the larger interest of whole country on an issue like drinking water that is extremely
essential for the survival of human race. We all are nothing without the availability of safe and pure drinking water and we
must try to save water and take adequate measures to ensure that potable water is made available to all citizens of our
country.

DR. MIRZA MEHBOOB BEG (ANANTNAG): Sir, I am thankful to you and to the hon. Member who has come out with this
Resolution in this august House. While hearing some of my colleagues, I was wondering whether it is difficult to speak
when all the benches are full or it is difficult when all the benches are empty. It is really difficult when nobody is, perhaps,
interested and all the benches seem to be empty.

Sir, we are talking about a very important Resolution and the hon. Member has made it very categorical and made it very
clear the steps to ensure availability of drinking water in the country. I belong to that part of the country which has huge
water resources, that is, the State of Jammu & Kashmir. I come from the constituency of South Kashmir and you will be
surprised to know that every Spring we have a shortage so far as drinking water supply is concerned.

I accept that we do have policies to ensure the drinking water supply, we have schemes in place, but unfortunately, the
schemes which have been put in place are not functional. There is no monitoring. The main concentration of the
Government should be on monitoring the schemes and they should be made time bound. The people, who are responsible
for the implementation and monitoring of these schemes, should be made accountable because it is the basic necessity. It
is not a luxury. Even after 62 years of Independence, there are many parts in the country which go without drinking water

supply.

Sir, when I talk about the State of Jammu & Kashmir, which has huge water resources, unfortunately, way back in 1962,
waters of Jammu & Kashmir under a Treaty, which is known as Indus-Water Treaty, were given to Pakistan and
unfortunately, we have no control so far as the State of Jammu & Kashmir is concerned on our own water resources. It is
quite unfortunate.

Last time when the hon. Prime Minister visited the State of Jammu & Kashmir, we brought it to his notice when a
delegation of our Party met him. He had promised that he would come up with a definite plan and he would try to
compensate the State of Jammu & Kashmir because of the Treaty being international in character we cannot ask for
scrapping the Treaty but we can ask and demand for compensation because the State of Jammu & Kashmir is suffering
because of this.

In last, we have, as I said, policies in place, programmes and schemes in place and as these are not working 100 per cent
on the ground, I would request the Government to restore the credibility of this system in the eyes of the common people.
We will have to make people, who are responsible for the implementation of the schemes to ensure the basic drinking
water supply to our people, accountable. If the Government makes people accountable and if we in the House, from time to
time, get feedback as to what has happened to those schemes and why those schemes are not functional we may take
them up further so that the people living in the country get the basic amenity, the basic thing that is to ensure proper
drinking water supply to our people.
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MR. CHAIRMAN : Just a minute. Hon. Members, the extended time for the discussion on the Resolution is over. If the
House agrees, the time of discussion on the Resolution may be extended by one more hour.

SEVERAL HON. MEMBERS: Yes.
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MR. CHAIRMAN : You have predicted the future. You please sit down.

SHRI ARJUN RAM MEGHWAL: Thank you.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA SANGMA): Sir, I rise to give
reply to the speech of the hon. Member, Shri Satpal Maharaj who has moved this Resolution. I personally have very high
regards for the hon. Member not only because he is an hon. Member of this House but also because he is a very important
spiritual leader of this country.

In my reply I will make sincere effort to include the different aspects or the different issues which the hon. Members
have raised but in case of my inability to do so, in case of any specific queries that the hon. Members have raised, I, on
behalf of the Ministry, will send it in a personal note to all the hon. Members.

This Government has resolved to improve the quality of life of the Aam Aadmi. Drinking water is one of the most
important and fundamental needs of the Aam Aadmi. Recognizing its importance, the Government has designated the
national programme for rural drinking water as one of its flagship programmes and is monitoring, its progress very closely
under Bharat Nirman. Though drinking water is a State subject, Central Government has been taking active interest in
supporting the State Governments to meet the challenges of providing potable drinking water in adequate quantity to all

households in rural areas.

Mr. Chairman, the hon. Member has moved the Resolution with a specific mention of Uttarakhand. The State is a hill
State, heavily afforested, small in size but with logistic problems. Efforts have been made to tackle the drinking water
issues keeping in view the uniqueness of terrain and available water resources. For example, pumping up of water to a hill
top and using gravity for distribution is a common practice in Uttarakhand. The State took up 22 projects for as many towns
under the Accelerated Urban Water Supply Programme. All these projects have been completed as per the guidelines of the
programme and duly commissioned. As the House is aware, all such projects for urban areas are now being taken up under

the Jawaharlal Nehru Urban Renewal Mission.

As far as the rural areas are concerned, all States, including Uttarakhand, are provided support under the National
Rural Drinking Water Programme, earlier known as Accelerated Rural Water Supply Programme. In one of its components
mentioned by the hon. Member, namely Swajaldhara, the State has completed 163 schemes and another 17 schemes are in
various stages of implementation. The State considered the model so successful that it adopted its principles for all rural

water supply schemes. Based on Swajaldhara principles, the sector-wide approach project assisted by the World Bank has

been in operation since 15t December, 2006 in the State of Uttarakhand. Under this project, presently under
implementation, 8270 habitations are proposed to be covered with potable drinking water supply by the year 2012. Under
the National Rural Drinking Water Programme, funds have been regularly released to the State. Presently, 45 continued
schemes taken up from State sector funds, covering a total of 1171 habitations, have been dovetailed with the funds
released from the Center. We have released Rs. 89.30 crore in 2007-08, Rs. 85.86 crore in 2008-09 and made a release of
Rs. 61.82 crore in the current year as the first installment. The State has performed extremely well and reports almost

75% achievement in the last four years with respect to the physical targets.

At the national level, provision of drinking water constitutes one of the important schemes under Bharat Nirman.
During the period 2005-09, under Bharat Nirman, more than 54000 uncovered habitations were provided with drinking
water and augmentation was undertaken in about 3.58 lakh habitations where the quantum of water supply had reduced
due to various reasons. In addition, in 50,167 habitations where water quality was a problem, alternate sources of drinking

water were provided.

The outlay for rural drinking water which was Rs. 4060 crores in 2005-06 has been increased to Rs. 6400 crore in
2007-08 and to Rs. 7300 crore in 2008-09. For the year 2009-10 a sum of Rs. 8000 crore has been provided. This is an



indication of the seriousness and earnestness with which the Central Government is viewing the problem of drinking water

in rural areas.

Even though concerted efforts have been made to solve the drinking water problem in rural areas, it cannot be said
that the challenges have been met fully. The introduction of rigs to dig bore wells brought relief to many parts of the
country. However, the exploitation of groundwater for irrigation has now reached such a level that there are risks that
availability for drinking water will be a problem. The water tables have gone down steeply in many blocks. Along with this,
there is a .problem of contamination. There are five major contaminants namely arsenic, fluoride, iron, salinity and nitrate.
Arsenic happens to be a major problem in West Bengal; fluoride in Rajasthan, Karnataka, Gujarat, Madhya Pradesh; iron in
Orissa, Assam, West Bengal, Tripura, Karnataka and salinity has been reported in Rajasthan, West Bengal, Karnataka,
Gujarat and Maharashtra. Nitrates have been found increasingly in Rajasthan, Karnataka and Gujarat.

During the speeches by the hon. Members, many suggestions have been made about how the drinking water
scenario can be improved. The important suggestions, inter alia, were -

1. To bring sustainability to water sources and water systems
2. To provide for a district water security plan

3. Urgent steps to protect water sources and to conserve water
4. To encourage rainwater harvesting, and

5. To preserve traditional water bodies

Sir, I would like to draw the attention of all the hon. Members to the Guidelines for the National Rural Drinking Water
Programme, which can be seen on the website of the Department of Drinking Water Supply.

The National Rural Drinking Water Programme gives emphasis to ensuring sustainability of water availability in terms
of potability, adequacy, convenience, affordability and equity by adopting a decentralized approach involving PRIs and
community organizations. The fundamental approach is to provide adequate flexibility to the States, the Union Territories to
incorporate the principle of decentralized, demand driven service delivery with an area specific strategy.

The objective is to ensure the drinking water security to all villages on a sustainable basis. Adoption of appropriate
technology, revival of traditional systems, conjunctive use of surface and groundwater, conservation, rainwater harvesting,
which was specifically mentioned by hon. Member Shri Vijay Bahadur Singh, and recharge of drinking water sources have
been given a major emphasis in this new approach. Fresh efforts are being made to put in place a mechanism for
convergence with related programmes at the field level, especially with the National Rural Employment Guarantee Scheme.
It is extremely satisfying here to state that almost 50 per cent of NREGA funds are being used for water conservation and
harvesting structures such as ponds, canals etc. Habitations affected by the presence of arsenic, fluoride and iron in the
drinking water and habitations with salinity problems will continue to receive focused attention and for this purpose we will
work closely with the State Governments to identify location specific solutions to tackle these problems. I hope it will be
appreciated that the suggestions which have made by the hon. Members have already been incorporated in the guidelines
of the National Rural Drinking Water Programme.

Sir, the Resolution also refers to monitoring of the Centrally sponsored drinking water schemes. I have to bring to the
notice of the House that an Integrated Management Information System (IMIS) has been introduced and the States are
feeding information on line. The design of IMIS enables monitoring of the schemes on a close to a real time basis with the
added advantage that the data is fed at the lowest level, and is available in the public domain. In addition to these
schemes there is also inspection which is done by the Area Officers from the Department of Drinking Water Supply.

Further, the Ministry of Rural Development has constituted District Vigilance and Monitoring Committees under the
chairpersonship of the elected Members of Parliament. The constitution of this Committee is an important step of the
Ministry to ensure that the grass root monitoring of the Centrally-sponsored schemes, including those relating to the
Drinking Water Supply, is also done under the guidance of the representatives of the people.

The Resolution also suggests that a time-bound comprehensive Action Plan should be drawn up. I would like to bring
to the notice of the House that annual monitorable targets for the two most important areas, namely, coverage of
uncovered habitations and tackling problems in quality affected habitations already exist. The guidelines specify drawing up
of Village Action Plan based on which a District Water Security Plan and a comprehensive Water Security Action Plan for the



State will be prepared.

Sir, in several speeches, reference was also made to the adverse impact of climate change, deforestation and
receding glaciers on the availability of drinking water. Attention was drawn to the pollution of the rivers and water bodies
and how this is creating diverse problems for the citizens. Members also referred to the illegal and harmful pumping of
effluents by industries into the underground aquifers. These are all issues of serious concern and are engaging the attention
of the Government as a whole and of the concerned Ministries and Departments. The Ministry of Water Resources, in
consultation with the concerned Departments and the State Governments, is in the process of preparing a document for the
National Water Mission under the National Action Plan on Climate Change. The main objective of the National Water
Mission is "Conservation of water, minimizing wastage and ensuring its more equitable distribution both across and within
States through integrated water resources development and management." It will, therefore, be seen that concerns of the
hon. Members are already being addressed.

Sir, drinking water will continue to be one of the topmost priorities of the Government of India and will constitute a
part of the extended Bharat Nirman. I would like to seek the cooperation of all the hon. Members by way of suggestions to
ensure that our rural areas are provided with adequate drinking water. The actions already taken and being taken to meet
the drinking water needs of rural India have been briefly summarized.

I would, in this background, urge the hon. Member to withdraw the Resolution.
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MR. CHAIRMAN: Is it the pleasure of the House that the Resolution moved by Shri Satpal Maharaj be withdrawn?

The Resolution was, by leave, withdrawn.



